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SHTtI RANGA: The Minister has 
:stipulated for the first time I sup-
pose for this Government, a kind of 
principle. He says they would r.on-
'!Iider sending to other countries as 
'Part of their delegation to the inter-
national conference only those Mem-
bers of Parliament and others .,ho 
'Would be in agreement with the Gov-
-ernment in its policies and program-
mes. He is welcome to have this 
attitude although we do not agree 
"",-ith it. At the same time lire we to 
'WIderstand that even in regard to 
trade delegations they wish to pursue 
the same policy, especially in view 
;fit the tact that there may be Mem-
bers m the OppositiDn parties in 

Parliament who also are equally in~ 
terested In promoting our trade and 
who would like to . co-operate with 
other delegations who would be go-
ing on behalf of our country to deve-
lop our trade contacts and also help 
Government in negotiating certain 
agreements with those countries and 
their entrepreneurs in promoting our 
trad~ and industry? 

SHRI DINESH SINGH: The hon. 
Member will appreciate that we l1av:e 
not tried to bring in politics in this 
matter. I have not said that we 
have selected people from our aide 
and not selected people from tAe 
Opposition. We have consulted 
trade. Perhaps those who are ill the 
trade would support his.poiIU ot 
vi('w more than ours. It is not a 
question of discrimination or select-
ing persons on political grounds but 
on technical grounds. 

C.B.I. Sellure of DocumeBti of S.T.C. 

·991. SHRI D. N. PATODIA: Will 
tl\e..,Minister of COMMERCE be 
plea~ed to state: 

(a) whether it is a fact that the 
C.B.I. has seized some clocumentl 
from the Office of the State Tradm' 
Corporation at Bombay In connec-
tion with the case of import uf nylon 
yarn from Japan and Italy; 

(b) if so, when the investigation 
by C.B.I. will be completed; 

(c) whether StateTradinl COr-
poration is negotiating with private 
firms of U.s.A., West Germany and 
Japan tor the import of nylon yarn; 
and 

(d) if so, the steps taken by Gov-
ernment to avoid recurrence of the 
above lapses? 

THE DEPUTY MINISTER IN TIm 
MINISTRY OF COMMERCE (BHRI 
MOHO. SHAI'I Q'l.7BBSHI): (a) No, 
Sir. However, the C.B.!. req~ecI 
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thatcertatn Bles relatina to the pur-cbu& Of Nylon ftIament yarn and 
eopramonium yam from various 
iCirtiicncountries may be made avall-
,bie' to them as theywbhed 'to check 
on the import pricel jald. 

(b) No specific inW!st1&ation in this 
re,8rd is 'being made. 

(c) No, Sir. 

(d) Does not arise. 

SHRl D. N. PATODIA: Trading by 
STC has proved to be a continuous 
IUIlin on our foreign exchange re-
Rl'Ves. May I know if the CBI ask-
ed for these files and whether in-
vestigations had, been carried out, if 
not. by what time they were expected 
to be completed? Because, there was 
no purpose for the CBI to ask for 
these files had there. been no motive 
to investigate, It has been alleged 
that the STC has been paying 25 iler cent to 30 'per cent more on ;lliee, 
May I know whether these purchases 
at-e being done by private' negotiations 
c,r by i'nviting global tenders and if it 
is done 'by negotiations, what are the 
reasons for making this departure 
from the system of global tenders? 
Is It alSo a fact that apart from this 
'particular case of nylon deal with 
.Tapan and Italy, there are many other 
cases when files had been asked for 
by the CBI for Investigation? 

SHRI MOHD, SHAFI QURESHI: 
The hon. Member is'welcome to have 
hi. own v~ews on state trading. It is 
the view of the G9vernment that 
lltate' tnding is also beneficial, ,t9 the 
d.evelepment of trade and commerce 
in his country. The CB1 was not 
making any investigation. They 
merely asked for files from the helid-
quarters and the headquarters said 

"that the files were, at Bombay. The 
Iles were taken by them and they 
had been later returned. There is no 
ease' aglUnst-' the ,S'llC as such. 

" SBRI .. ». . ~ .. P.JltTODIA:,What 
'~ect t»f#,to asIt,torthese !lIes? 
"!be CBI II noi an institution which 

just IDes into the files. 'There DlUft 
be certain reasons for asking for 
those tiles. 

THE MINISTER OF COMMERCE. 
(SHRI DINESH SINGH):' I did try 
to say in the answer that they want-
ed to check up what were the de-
tails of the price. There must have 
been some complaint about it In some 
torm and they wanted to satisfy 
themselves and we believe that they 
had looked at these files and they 
were satisfied. The files have been 
returned; we hav,e been told that they 
are not proceeding in this matter. 

SHI D. N. PATODIA: May I know 
whether any official team was ap-
pointed by the Union Government 
which submitted its report on 2nd 
October, 1967 particularly with regard 
to this particular deal and v/ hether 
t.he finding of that report suggests 
that the STC had been paying 25 to-
30 per cent higher than the prices, 
the international prices, ruling at 
that time? May I know also in thi" 
connection whether the Reserve Bank 
of India have a) so written to the 
STC alleging that there is a iPOssi-
bility of the STC paying higher pric-
es than the international prices? 

SHRI DINESH SINGH; Sometime 
back, I recollect that there was a 
question on this matter and I had 
mentioned to the House that We had 
checked this out and found that ~e 
prices paid were, in our judgment, 
not high. 

SHRI D. N. PATODIA: My ques. 
tian was whether the official team 
was set up by the Union Government 
to investigate it and what were the 
findings of that team and whether 
they have proved that the prices. 
were higher. 

SHRI DINESH SINGH: 
recollect . any . such team 
'Ministry of 'Commerce: 

1: do not 
from til. 

.!~ D. N. ~ATODtA: 'The Uidolt 
GoverJUDeDt. 
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,SBRI RANOA: He asked for in-
formation on two specific items. One 
was, what wlis the recommendation 
of that team, and the other was, 
what were the recommendations or 
the observations made by the Reserve 
B~J;Ik of India. If the hon. Minister 
hu any information let him give it; 
'OJ" 'Jet him supply it later. 

SHRI DINESH SINGH: I tried to 
say' that whatever we had enquired, 
I had given the information to the 
Ho~. The hon. Member put to me 
a question whether the Government 
as such had set up a team, J ~aid 
that the Commercial Ministry is not 
aware. So iar as the Government is 
concerned, I could not say off-hand 
what some other Ministry may have 
done, or has tried to enquire or not. 
I shall try to find out. 

SHRI D. N, PATODIA: The STC 
is part of the Commerce Ministry 
and the Union Government appoint-
ed a committee. How can the Minis .. 
tel' say that he is not aware of it, 

MR. SPEAKER: The Minister is 
Aot aware of what the Union Gov-
ernment might have done. There 
may be some enquiry, 

SHRI D. N. PATODIA: It was ap-
pointed for that very reason. How 
can the Commerce Minister say that 
he is not aware of it? Please give 
Rle protection. 

MR. SPEAKER: What is the pro-
tection? He says that' the Commerce 
Ministry had not done it. 

SHRI D. N. PATODIA: It was 
about the STC and the STC is ,art 
01 the Commerce Ministry. 

SHRI DINESH SINGH: You are 
quite rIght, Sir; as iounientioned, 
about the setting up of a team, the 
GoVlernment may be enquiring some-
thing. That is another matter. What 
the hon. Member is implying is that 
~Je.w:as 80~ kindot inv~8t!gatlon 

'lie1d and I IIdd tliRt· 80; tar as the 
eo.uDcn:ce Kiniltry;liI concerned; w~ 
lIave not held anything.' 

SHRI D. N. PATODlA: I said' the 
Union Government has done that, 
arid the STC is part of the Commerclt 
Ministry. 

SHRI DINESH SINGH: I said I 
am not aware of it. But woUld you 
like me to say cate,orleaI1y '8OIn1--
thing which, I do not know? 

MR. SPEAKER: I said so; that is 
right. 

SHRI D. N. PATODIA: What a),out 
the Reserve Bank? Is ,he ,aware that 
the Reserve Bank of India Wiote 
anything to the STC regarding this 
particular deal~ 

SHRr DINESH SINGH: I' would 
request yOU kindly to bear with me. 
The hon. Member is asking me. Will 
I say whether the Reserve 'Bank has 
written anything to the STC on this? 
There has been correspondence und 
the Reserve Bank must have been 
conSUlted on this thing. (17iterrup-
tionl. So ·far as this question: is 
concerned-about the, Reserve Bank 
holding some enquiry-on this I have 
not been inf6nned of any enquiry 
that the Reserve Bank has held on 
t1lis, 

MR. SPEAKER: Mr. 
suggestion is all right. 
quire into it. 

Vajpayee's 
He will en-

SHRI ATAL BIHARI VAJPAYEE: 
Let him promise it. 
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SHRr o. C. SHARMA: May I know 
.at whose instance tIle documents on 
the affairs of the State Tradin, Cor-
poration in Bombay were received, 
whether it was a private firm or 
whether it was some detective agent 
who gave that information? If it 
was a private firm. may I know if 
it was not due to the tact that some 
businessmen are proposed directly 
and indirectly in the STC indulging 
In trade and commerce activity? 

SHRI MOHD. SHAFI QURESHI: 
There were two sources from which 
'this information was gathered: OIle 
'was the report appearing in the 
Blitz of the 4th November, 1967 al-
leeing certain malpractices by the 
STC in relation to the nYlon yarn, 
;-and the other was the CBI had re-
-ceived information from Messrs Uni-
versal Export-Import Agency aIleg-
. inl: overinvoicing of imported nylon 
yarn by the STC. 

SHRr O. C. SHARMA: Who runs 
-this universal E~ort Company? 

MR. SPEAKER: That is a different 
<question. 
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JIll SPEAJQ:R: That has'lothing 
1;0 do JVitb. the question. 

SHRI K. RAMANl: Yesterday, 
some news appeared in the papers 
that the STC has decided to seU at a 
reduced price the imported nylon 
yarn. In view of the foreign ex-
change crisis today, instead of spend-
ing foreign exchange to import nylon 
yarn, may I know whether the Gov-
ernment will take action to reduce 
the .price of indigenously produced 
nylon yarn to be distributed among 
the actual users? 

SHRI MOHO SHAFI QURESHI: It 
is the endeavour of the Government 
to see that the yarn rices--<lf nylon-; 
are reduced. The yarn was selling 
at Rs. 125 per 15 deniers, and the mills 
reduced the price to Rs. 100. It is 
the policy of the STC that the yarn 
which the STC is importing will be 
sold at Rupee one lesser 8!1 com-
pared to the rates which are given 
'by the mills. So, it is the r.t'fort of 
the Government to see that the pric-
es of nylon yarn are brought down. 
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